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This the 3rd. day of october, 2005
HON'BLE MR. JUSTICE M.AXHAM, VICE CHAIRMAN {J)

HON’BLE MR DRTIWARI, MEMBER (A)

Inderjeet & others

J - -

Zile Singh

Prabhy Dol Sharma

fod  Jews

{By Advocate: Sh. Sachin Chauhan)
Versug

L Sh. Sureader Singh Avoa,
Umm {)f mdz 3

2

Sh. ¥.5.5h ranma,
Parsar Bharaly,

T brough its Chisf Executive Ctficer,
Copernicus Marg, Mandi House,
Mew Delhi-1.
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Sh. RxJes Ty :mg:z,
Paﬂmr ent uti" et
New Delhi.

(By Advocate: Sh. B.S. Jam)

ORDER {CRAL)

ey

0(1 *ble M. fustice M.AKhan, Vice Chairman (¥
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By n separate order pagsed in MA S1874/2005 the respondent hud been gra ited

; ; ¢ £ Py st 1 odtad @ 17 9004 b 31 122065 In view of
fime to smplement the order of the Tnipunal dated 8.12.2004 by 31.12.2063. In viewof
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this we dispose of this CF with itherty to the applicant to file afresh in case the order of
N

the Tribunal i¢ not implemented by 31.12.2005.

&lp,p f ) /L L -‘—(\E——M"\_‘» (Y (Q—"\sQ
(DR TIWARID) | » (M.A KHAN)
Member (A) Vice Chairman (I}
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